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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE

DATED THIS THE 29th DAY OF JuLY, 1987

Present s Hmn'bls Sri Ch.Ramakrishna Rae

2.

3.

Hen'ble Sri P.Srinivasan

A.N6.1374/86 & 1428 te 1431/86

S.B.Patil, .ee as in 1374/86.
Material Clerk,

0/e the Additienal Chief

Mechanieal Engineer,

Rly.Werkshep, Seuth

Central Rily, HUbli.

Ketha Stephen, .+s @8 in 1428/86.
Material Checksr,

Machine Shep,

Railway Werkshep,

SC Rly, Hubli.

Vijaya Bhagirath Rae Sattigeri,,,, as in 1429/86
Material Checker, Faundary
Shep, Railway UWerkshep,

. Se Rly, Hubli,

S,

Rangaswamy Bandam, ese as in 1930/86.
Material Checker,

Paint Shep, Railway Werkshep,

SC Rly, 'Hubli,

B.Prabhakara, ee. @s in 1431/86.
Material Checksr,

Yard werkshep,

Rly Werkshep,

SCHly, Hubli. ave

( Sri M.,Narayanaswamy ... Advecate )

Vs,

1.The General Manager,

2,

Se

Seuth Central Railuway,
Szeunderabad,

The Additienal Chief Meehaneisl
Engineer, Seuth Central Rly,
Rly, uerkshap, Hubli,

PeSivam,

Senier Clerk, Yard Shep,
Seuth Central Rly Werkshep,
Hubli.

V.M.Gangadharan,

Senier Clerk,

Carriage Shep,

Seuth Central Rly Werkshep,
Hubli.

M?V.Xavier,

Adrema Operater,

Planning Officer,

Scuth Central Railway Werkkhep,

Hubli. .
L R

Member (3J)

Member (A)

Applicants
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BANGALORE BENCH
Commercial Complex(BDA)
; Indira Nagar, Bangalore, 38
Applicant 1374/86(T) ‘ ;
. Applicant (w.p, whixkde ) Versus: Respondent

- Sauth Central
L2/84 General Manager, Andhra Pradest
To  SeB.Patil 391 / %ia;‘x.lwaég Secunderakad (Andh |
P f Rnéanq g o Royad
Sri R.U.Goulay, Advocate for fa wdhir, Fost Office Road,
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Thyagar dfriscedt tEatape=28 -
Court !f’?(!
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-this Tribunal under Section 29
of the Administrative Aft’ 1985, and registered in this
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is posted before the Bench on f.fk,.@ss
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4\’uatgdz$;’th,—fﬁﬂ905t 86 .

g *%, b ( Sectg;/n Officer )
**@ “g 32
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6o 1V Narasimhulu,
Head Clerk, Yard Shep,
Seuth Central Hly Werkshep,
Hubli.

7. K.Barnabas,
Senier Clerk,
Basie Training Centre,
Seuth Central Rly UWsrkshep,
Hubli.

B8+ RoH.Wai, '
Senier Clerk,
Time Office,
Seuth Central Rly Jerkshep,
Hubli.

9. K.K.Bellary,
Senier Clerk,
Feundary Shep,
Seuth Central Rly UWerkshep,
Hubli,

10.G.T.Chitragar,
Senier Clerk,
Smithy Shep,
Seuth Central Rly Werkshep,
Hubli,

11.The Seerstary,
Rly Beard,
Rly Bhavan,
New Dﬂlhi.

12.Chief Persenal Officer,
Hegdquarters Office,
Persenal Braneh,
Secunderabad, ees Respendents

( Sri M.Sreerangaiah ves Advocate )

These applicatiens have ceme’ up befere the ceurt teday.

Hen'ble Sri P.Srinivasan, Member(A) made the fellewing 3

ORDER

All these applicatiens which eriginated as W.Ps. before
the High Ceurt of Karnataka invelve cemmen issuss and they are,

‘therefere, dispesed of by this cemmen erder,

2 The applicants were appeinted as Khalasis and Laskars

in the Seuth Central Railway ('SCR') en the fellewing datss,
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Khalasi Laskar
S.B.Patil 18.11.69 24,12,76
Ketha Stephen 15.11.62 163,77
U B.Sattigeri 10.6.75 25.5.77
B.Rangaswamy 2012416 2.11.78
E.Prabhakara 1£.9.70/15./15.9.,1970

Thereafter all of them were premeted as Material Cheeksrs between
1.3.78 and 1.4.,81. Applicant in A.Ne.1374/86 uaﬁ further prometed
as Material Clerk on adhee basis en 14.,10.80. Respendents 3 te 10
were appeinted as Rhalasis en varieus dates frem 1.5.1954 te
6.10.68. They were alse appointed as Laskars en varieus dates
betwsen 5.10.62 and 8.3.,72. One of them reeeived further preme-—
tien as Junire Clerk('JC') - a pest carrying the same scale ef

pay as Matariai Clerk en 18.1.69, feur en 1.4.1971 and remaining
feur in 1972 all en ad hee basis. Their premetien being in execess
s% the premetien gueta of 33 1/3 per eent they were treated as

ad hee =ven theugh they had passed ths requisite seleetion test
baf@ra suech premetien as JC., They wsre treated as JC aen ad hee
basis till regular appeintees frem the dirsct reeruitment guota
beeame available., Subseguently by an erder dated 14.8.81
(Annexure E), the Headguarters Officer, SCR agresd to regularise
the appeintment of the respendents in their pests as JCs. O of tham
were adjusted against premetien quetas frem 1972 te 1981 and the
remaining e were te be adjusted in future promotioen wcancies te
arise thercafter (Annexure O and E), However, for the purpese

of senierity they were reckened te have beceme rsgular JCs
WeBoFe1.8.1976(Annexure F)., The applicants cemplain that since
they were prometed en regular basis from the pests ef Laskar te
pests of Material Cheeker, tha respendents whe were prombted

dirsetly as Junier Clerks enly en an ad heec basis but had net been

&b
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premetsd te the intermediate post ef Material Cheeker (either
ad hee er regularly) eould net have bezn regularised as Junier
Clerks befere them (applicants) and given senierity in that
grade frem 1.8.1976. They want us te guash the erders at

Annexurs £ & F te whieh we have made reference abeve.

35 Sri M.Narayana Swamy, learned ceunsel fer the applieants,
submitted that respendents 3 te 10 were premeted as JCs in 1972
and earlier en a purely ad heoe basis, After 1972, in 1978 the
avenue ef premotien ef class IV empleyees was altered., They had
te beeeme Material Checkers first amd enly theareafter eeuld they
be premeted as Material Clerks/Junier Clerks. The applieants were
prometed as Material Cheekers en a regular basis bestwse=n 1978 and
1980 but net respendents 3 te 10. The preper thing whieh the
respendents should have done was te eensider respendents 3 te 10
for premetien in the first place te the pest of Material Cheeckers
and then te pests of Material Clerks/Junier Clerks whieh were
equivalent pests. By regularising the respendents in the pests

of JC, their ad hec services in that pest had beesn talken inte
aecceunt and the regular premotion received by the applicants te
posts af Material Cheekers had been igneored. When the avenue

(ef premetien)chart was intreduced in 1978, Respendents 3 te 10
were still Class IV effieials, though efficiating as Junier Clerks
en ad hee basis. Hs, thersfere, pleaded that the erders regulari-
sing respendents 3 te 10 in premeotien vasaneies of Junier Clerks
whieh arese frem 1972 enwards and giving them senierity as if

.they were regularissd frem 1.8.1976 deserved te be quashzd.

4, Sri M.Sresrangaiah, lsarnzd geunsel fer the respendents,

submitted in the first plaee that respendents 3 te 10 were senier
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te the applieants in the grade of khalasisﬁ\having been appeinted
¥ Veos
in that gradel several years befere the applisants, The respen—
dents were premeted as JCs as early as 1969, 1970, 1971 and 1972,
They were preometed only after they had passed the necessary
sgleetion test, Sinee direet reeruits frem the Railway Service
Cemmission were net available and the pests ef JCs had te be
filled up, respendents 3 te 10 were premeted en an ad hoec basis
with a taeit understanding that they weould be regularissd against
reqgular vaeancies arising in future. Therafere, the question af
their being prometes# as Material Cheekers under ths new avenue
shart ef 1978 did net arise., What thes respendents 1,2,11 & 12
did was te regularise these respendents, whe were estherwise duly
qualified fer premetien, in the poests ef JCs as and when prometisn
vacaneises arese betwsen 1972 and 1981 and subsequently alse, Ths
pesitien stated in Annexure F te the applicatien regularising the
applieants frem 1.8.1976 has since been altered, The Headguarters
effice of the Seuth Central Railway had clarified subsequently
that the respendent 3 te 10 steed regularised enly frem 14.3.81
and net frem 1.8.76.' Therefere the grievanee raised in the
applieatien against their regularisatien frem an earlier date
i.e. 1.8.1976 did net survive, Sri Sreerangaiah, further
urged that irrespective of their date ef regularisatien,
respangents 3 te 10 having Ecan senier te the aphlicants as
Khalasis and having passed the qualifying test fer premetien as

JC in 1972 and earlier, they weuld certainly have te rank senier

te the applieants in the grade ef JC/Material Clark.

Se Having heard eeunsel en beth sides, we are ef the
epinien that prayer (a) in applieatien Ne.1374 ef 1986, and
Nes. 1423 te 1431 of 1986 ne lenger survives fer censideratien
because the date ef regularisatisn ef respondents 3 te 10 has

sinece been changed te 14.8.1981. UWe are alse ef the view that
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the applicants ean have ne grievance against higher senierity
being given te respendents 3 te 10 in the grade of Junier Clerk/
Material Clerk because all the respondents ware senier te the
applicants as Khalasis, had passed the selection for premetien as
JCs as sarly as in 1972 and befere and were premoted as 3Cs

(though en ad hee basis) in 1972 and sarlier en that basis enly.

G " There is ene mere prayer in A.Nes.1428 te 1431/86 and
that is, that the avenue chart(Annexure 0) sheuld be guashed.
Aeeerding te this avenue ehart whieh is said te have been breught
eut in 1984, twe channels of premetien were previded far persens
werking in elass IV pests ie., te the pest ef Juniér Clerk directly
as well as to the lewer pest ef Material Cheeker. The avenue
ehart ef 1978 referred te earlier had, on the ethar hand previdsd
enly one ehannel ef premetien ie., te the post ef Material Checker
after which enly 7&srsen could beadma Junier Clerk/Material Clerk.
Acecerding te the avenue chart (Annexure 0) ef 1984, a elass IV
offieial with 3 years of serviee could be eensidered for premetien
as Junier Clerk while a Materiasl Cheseker whe had te put in five
years of serviee in that grade ceuld ‘enly be premeted as a Matstial
Clerk— 2 post in the same sezle ef pay as Junier Clerk. Material
Cheeker being a prometienal pest fer a elass IV effieial, te
stipulate @ minimum of 5 years' service fer Material Cheeker as
against enly 3 yezrs fer elass IV offieials for premetien te the
same seale of pay was diseriminatery. Wwhen the matter was heazrd,
Sri M.Narayapaswany explained that se far no eause of aetion had
arisen te thﬁépplicants as a result ef this amended avenue chart
at Annexure 0. UWe, therefere, de net deal with this greund., The
appli;ants will be at liberty te ceme up te this Tribunal if and

when they are adverssly affectad by the eperatien of this avenue

ehart. ’P r&‘\f—/\gﬁ/



REGISTERED

CENTRAL ADMINISTRATIVE TRIBUNAL

BANGALORE BENCH
* R K E K XX R

Application Nos

W, Pe NoS.

Applicants

Shri S.B.

To

1.

3.

S.

Patil & 4 Cre

Shri S.B. Fatil
Matasrial Clerk

Office of thes Additional Chief
Mschanical Enginasr

Railway Workshop

South Central Railway

Hubli

Shri Kotha Stsphsn
Matarial Chacker
Mmachina Shop

Railuway Workshop
South Central Railway
Hubli

Shri Vijsya Bhagirath Rao Sattigeri
Meterial Checker

Foundary Shop

Railway Werkshop

South Central Railway

Hubli

Shri Rangaswamy Bandam
Material Checkar

Paint Shop, Railway Workshop
South Central Railway

Hubli

Shri B, Prabhakara
Material Checksr

Yard Shop, Railway Workshop
South Cantral Railuay
Hubli

RECEIYEPHS)
il

2K

Commercial Complex{BOR)
Indiranagar
Bangalore - 560 038

oated 1+ 13 | glet-
<6

|
1374/53§& 1428 to 1431(T)

3913/84 & 4345 to 4348/85)

s

V/a

6.

7.

8.

9.

10.

1.

12,

The GM,

Respondents

SC Railway & 11 Ors

Shri M.
Advocate
844 (Upstairs)

Vth Block, Rajajinagar
Bangalore - 560 010

Narayanaswamy

The General Managsr
South Ceantral Railway
Secunderabad {A.P.)

The Additional Chisf Mechanical
Engineser

Reilway Werkshop

South Central Railuay

Hubli

Shri P, Sivam

Senior Clsrk, Yard Shop

South Central Rgilway Workshop
Hubli

Shri V.M. Gangzdharam

Senior Clerk

Carriaga Shop

South Central Railway iorkshop
Hubli

Shri M.V, Xavier

Adrama Opsrator

Planning Officsr

South Central Railway Workshop
Hubli

Shri V. Narssimhulu

Hsad Clerk, Yard Shop
South Central ¢ .. Railway
Workshop

Hubli



13.

14,

15.

16,

Shri K, Basrnabas

Senior Clerk

Basic Training Centre

South Cantral Railuway Workshop
Hubli

Shri R,H., Wai

Senior Clerk

Time Office

South Cantral Reilway lVorkehop
Hubli

Shri K.K. Ballary

Senior Clerk

Foundry Shop

South Central Railway Workshop
Hubli

Shri G,T. Chitragar

Sanior Clerk

Smithy Shop

South Central Railway Workshop
Hubli

¥

Subject 1

2
17.
18,
19,
¥¥ 3~ ¥

The Secrstery
Reilway Board
Railway Bhavan
New Dalhi

The Chief Psrsonnel Officer
Headquarters (Office

South Central Railuway
Secundsrabad (R,P,)

Shri M, Sresrangaisah

Railusy Advocate

3, S.P. Buildings, 10th Cross
Cubbonpet Main Rcad

Bangalors ~ 560 002

SENDING COPIES OF 030DER PASSED BY THE BENCH

Please find enclossd harswith the copy of ORDER PASSED by this Tribunal

in the abova szid application on

Encl

¢ As above

29-7-87.

b .
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CENTRAL ADMINISTRATIVE TR IEUNAL
BANGALORE

DATEO THIS THE 25th JRY CF JuLyY, 1987
Present : Hen'ble Sri Ch.Ramckriehns Rae Memter (J)

Hen'ble Sri P,Srinivszean Member (A)

- - A.Ne.1374/86 & 1428 ts 1431/36

1. S.B.Patil, «es as in 1374/85.
Material Clerk,
0/e the Additienal Chief
Mechanieal Engineser,
Rly.Werkshop, South
Centr=1 Rily, Hubli.

2. Ketha Stephen, ..o 28 in 1428/85,
Matarial Checker,
Machine Shep,
Reilway Werkshep,
SC Kly, Hubli.

3. Vijaya Bhagirsth Rze Sstticeri,,,, as in 1425/35
Material Checker, Foundary
Shep, Railway Werkshep,
. Se Rly, Hubli,

4, Rangaswamy Bandam, «ee @S in 13930/35,
Meterial Checker,
Paint Shep, Railway dJorkshep,
SC Rly, Hubli,

5. B.Prabhakara, ess &S in 1431/85.
Material Checksr,
Yaid Werkshsp,
Rly Jerkshep,
SCf‘-ly, H\Jblio cece AL‘pliCEﬂtS
( Sri M.,Narayanaswzmy ... Advecste )
s,

1.The General Manazger,
Seuth Central FR-oiluway,
Szcun jerabad,

2, The Additienal Chief Mechanecigl
Engineer, Seuth Central Rly,
Rly, Jerkshep, Hubli,

3. P.Sivam,

Senier Clerk, Yard Shep,
Seuth Central Rly WYorkshep,
Hubli.

V.M.Gangadharan,
Senier Clark,
Carriage Shey,
Seuth Central Rly Werkshep,
HUblio

Se M?V.Xaviser,
ARdrema Operater,
Planning Officer,
- Scuth Central Railway Workkhep,
" Hubli. 3



56 Ve Narasimhulu,
szad Clerk, Yerd Shep,
Seuth Centrsl kly Jerkshep,
Hubli.

7. K.Barnabase,
Senier Clerk,
Pesic Treining Centre,
Seuth Central Rly derkshup,
Hubli.

8. R.H.Jed,
Senjer Clsrk,
Time Cffice,
Seuth Cantral Fly Jerkshop,
Hubli.

9, K.K.Bellary,
Seniar Clerk,
Feundary Shop,
Seuth Central fly Jerkshep,
Hublie

10.G.T.Chitrager,
Ssnier Clerk,
Smithy Shep,
Seuth Central Rly Jerkshep,
Hubli.

11.The Sccrstzry,
Rly Ecerd,
Rly Ehavan,
New Dﬂlhio

12.Chief Psrsenal Officer,
Hezdquarters Cffice,
pPzreenal Erench,

Sscunderabad,

( 5ri M.Sresrangzich

=

Hen'ble Sri P.Srinivacen, Memter(A) mzde the fellewing

N

Advocete )

Resjondents

Thesa applicetiens hwve cone up tafore the court today.

All thsse applicetiens which ericin:ted as W.Ps, tefere

thse Hich Ceurt of Karnataka invelve cemmen issuas and they ate,

therefere, dispessd ef by this comman order,

2, The applicants were appeinted as Khalasis and Laskars

in the Seuth Central Railway (*SCR') en the follewing datss,

R . T




Kﬂiliil Leskar
S.BE.Patil flEio 1l ool 24,12,76
Ketha Stephen V6 V9 B 163,77
JJESatticerd 13.5.75 ;5.5.77
B.Rancgaswamy 2.12.76 2.11.78
E.Prabhalara 1t.9.70/15./15.9,1970

Thereafter all of them were premeted as Mzteriszl Checkaers between
1.3.78 and 1.4.,31. Applicant in ANe,.1374/85 wes further premsted
as Meterial Clerk on edhec basis en 14,1J.80. Reerendants 3 te 10
were appeinted as Rhalesis en verious dates, from 1.5.1554 te
5,10.68., They were alse appeinted &s Leskars en variocus dates
betwsen 5.10,52 &nd 8.3.,72, One of them reeeived further premo-
tien as Junire Clerk('JC') - a pest ezrryinc the szms sczle eof

pey as Materiel Clerk o1 18.1,539, feur en 1.4.,1571 &nd 1emzining
feur in 1972 all on zd hee basis., Their prenotien tein: in excsess
u% the premstien queta of 33 1/3 per cent thesy were trezt:sd as

ad hec even theugh they had psesed the recuisite selection test
bsferes such premetien as JC. They ware trected as JC sn &d hec
bzsis till recular appeintees frem the direct recruitment cucta
tecame zvailable., Subeseguently by an erdar datec i 14.8.31

(Annexure E), thse Heszdguerters Officer, SCR zcre=d to rscularise

the zppeintment of the respendents in their posts @s 3C=, 5 ef tham

were z3djusted against prometien quetes from 1972 te 1581 end ths
remaining e were to be cdjustad in future promoticn we.ancies te
arise thercafter (Annexurs D and E), However, for the purpese
of senierity they uwere reckoned te have beceme raculer JICs

Weeof.1.8.1976(Annexure F). The applicants cemplzin that since

" they were prometed en recguler basis from the pests ef Laskar teo

pests ¢f Material Checker, ths respendents who wele prombted

dirzetly as Junier Clerks enly en an ad hec basis but had nat been

| S



prencted to the intermsdicls jost of Mztsri=l Checker (either
ad hac s reculerly) could not hzve bte.n reculerised &= Junier
Clerks before them (applicents) and civen e=nierity in thet
crade from 1.8.1575. They went ue te gucsh the orders ot

Annexuris £ & F te which we have mode reference sbeve.

B Sri M,Neraywna Suamy, le-rned ccunsel fer the cpplieunts,
submitted thot responients 3 te 10 weis premotsd as JICs in 1572
énd ezrlier on @ purely ad hec beeie, After 1372, in 1378 the
zvenue ef promotien ef clacs IV empleyees wee eltered, They hed
to beccms PMaterizl Checkers first <nd only thereafter could they
be preneted ec Moteriasl Clerks/Junier Clerbs, The applicents wsre
pronoted as Meterisl Checkers on @ Teculer besis tetus:n 1573 and
1330 but net resrendents 3 te 10, The prepsr thinc which the
responcents should have done was te consider ras_ ondents 3 te 10
for premction in the first place te the port of Meteriel Checlers
and then te pects ef eteriel Clerbs/Junier Clsrks which were
ecuivalsnt pests. FEy reculerising the respendsnte in the posts

of JC, their ad hoc cervices in th.t pest hod te:n talen inte
scceunt end the recular promotion Teceived by the applicents tae
posts of feterizl Chzckirs hod bteen icnored, uhen the zvenue

{of premetien)chert wss intreduced in 1373, Resjondente 3 te 10
were still Claess IJ cffieizls, thouch officiating &s Junier Clarks
en ad hoc bseis, Ha, tharefers, plezded thet thes erders reculari-
sing respondents 3 te 10 in promctien véeuncies of Junier Clerke
which arese frem 1972 enwsr is and giving them senierity as if

they were recularised frem 1.8.1975 deserved te be quachcd,

364. Sri M.Srecrancsiah, lsarn=d counsel for the respendants,

$ﬁ¥submittod in the first place that respendents 3 te 10 were senier

S/
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te the eppliccnts in the crade cof thalusisﬂ\having teen appeinted
B Ve

in thet credef severcel years tefore the :pplicante, The Tespon—
dents uere ;romoted os ICe a@s early as 1953, 1970, 1971 and 1972,
They ware pronctad only af.er they had pessed the Necsssary
selection test, Sinece direct recruits fron the Railway Service
Commicsion were net zveilstle @nd the peste of ICs had te be
filled up, Tespondente 3 te 10 were promcted en an ad hee basis
with a tacit understending thet they weuld be regulerissd acainst
Teculer vacancies eriesinc in future, Therafore, ths cquasticn of
their beinc promoted &ac Mcterjal Checkers under tha new avenue
ehart of 1573 €id not srise. Jhat the rsependents 1,2,11 & 12

’

did was to reculsrise thece recspondents, wheo wsre otherwise duly

€]

ege and when gpremetien

(T

quslifiad fer prometien, in the joste of )
vecancise zigee batween 1972 and 1581 and sutsaguantly alse, The
resitien steted in Annexure F to the @ .pliczstien recularising the
épplicents frem 1,8.1975 hzs cince tesn zltered, The Hecdquarters
office of thz South Central ﬁajluay had clerified subsacuently
thaet the respondent 3 te 10 stoed reculsrised enly frem 14.8.81
and net frem 1.8.75.' Therefere the crievenee reized in the

arpliectien ccainst their recularisstien frem an earlier date

()]
i}

i.e, 1.8.1576 did net survive, Sri serancaiah, further

urged thet irrssgeetive of their dzte of recularisatien,
respendents 3 te 10 heving be=n senier te the zpplicants as
kKhalssie and having gessed the qualifyin¢ stest fer premetien as
JC in 1972 and eerlier, they would certcinly hsve te rank sanier

te the appliecants in the grads ef 3C/Material Clsrke

\

B, Heving heard ceunsel en beth sides, we zre of the

r
???nisn that praysr (&) in applieztien Ne,1374 eof 1986, and

s. 1423 to 1431 of 1986 ne lencer survives fer censideratien
because the date ef regularisatien ef respondents 3 te 10 has

since besn changed te 14,8.1981, Je zre alse ef the view that

RN



the applicents ean heve no ciievence sgainst hicher egnierity
being civen te teciondent. 3 te 1J in the crade of Junier Clerk/
mstegriel Clerk tscause &ll the 1ecpendents wsre senier te the
applicents as fhalasis, hed peesed the calecticn fer premetien &=
JCe @s ®arly = in 1572 end before ond were promoted as 1Cs

(thouch on ed hec beeis) in 1972 wnt serlist on that besis only.

O Thare is cne meare prayer in A, tec.1428 te 1431/85 end
that is, thet the avenue chert{Annsxure 0) should be quached.
Accerdgine to this =vanus chert whieh is scid te heve besn btreught

cut in 1984, tuc chenn

o

le of premetien were previded for psrsons

workinc in cless IJ pest

m

ie,, te the post’ of Junier Clerk directly
sc wall s to the lewer post of Materiel Checker. The evenus
cheit of 1978 refsrred to sxrlier hed, en the othar hand previded
only onz channel ef prumctien je., te the post ef Metericl Chechker
after which enly cfnxsgn could beceme Junier Clerk/meterizl Clerk.
Accerding to the cvenue chart (Annexure 0, of 1384, & eless IV
officizl with 3 ye-ts of cervice could te cencidered for premotien
ss Junior Clerk while a2 Materiezl Chacker uhe hed te put in five
yesrs of cervice in thet cr=da ceuld cnly te preneted as & Matetial
Clerk—- 2 peet in the s.me sczle 8f pay a8 Junier Clerk. Material
Checker being & prometisncl jost for @ elacs IV efficizl, te
stipulete & mininum of 5 yezis! csrvice for Mmaterizl Checker as
ageinst wnly 3 ye 1s fer clase IJ offieizle for piemetien te the
ceme cc:le of pey wes discriminctely. Jhen the mettsr wes he=rd,
S51i MJlarayzneswany gexplsined that so fer no cause of action had
=Tisen te thﬁépplicaﬂts as a result ef this amended avenue chart
st Annexure O, ue, therefere, do net 4gal with this grﬁund. The

.

applicents will be at liberty te come up te this Tribunal if and

when they are adversely affect=d by the eperatien of this avenue

ehart, 37 4;;;://“g?/



